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(b) How many of theae closed gar- 
4ens have been re-opened?

(c) How many gardens have re­
ceived financial assistance either from 
the Government of India or from the 
State Government?

The Minister of Commerce (Shri 
Kannarfcar): (a) Bfi,

(b) 73.
(c) None.

I Raw  Silk  ( Import)

*237. Shri M. S. Gompadaswamy:
Will the Minister of Commerce and In­
dustry be pleased to state:

(a) the total amount of raw silk im> 
ported into India from various coun­
tries since January, 1953 up-to«date: 
4md

(b) whether any representations 
have been received regarding the re­
duction of such imports?

The Minister of Commerce and In- 
4ln8lry (Shri T. T. Krishnamadiari):
(a) The total imports# of raw silk 
up to January-May 1953 amount to 
.58,346 lbs.

(b) No such representations have 
fceen received*
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The Minister for Information and 
Broadcasting (Dr. Keskar): (a) to
(d). No such scheme is under consi­
deration. Portable disc recorders are 
a normal complement of equipment 
at all important stations of All India 
Radio.

D espatch of arms to G oa

*239. Shri Raghavaiah: Will the
Prime Minister be pleased to 5tate 
whether it is a fact that Portugal is 
sending arms of all kinds to Goa?

The Deputy Minister of External 
AlTairs (Shri Anil K. Chanda): The
Government of India have received 
reports from time to time that some 
military equipment) has reached Goa.

T ravel between I ndian territory 
AND French Indian  settlements

*240. Shri Moniswamy: (a) Will the 
Prime Minister be pleased to state 
whether the proposal to introduce a 
permit system to regulate travel be­
tween Indian territory and the French 
Indian Settlements has been finalised?

(b) What is the purpose of introduc­
ing such a permit system?

(c) Will this permit system be under 
a bilateral agreement between the 
two countries?

The Deputy Minister of External 
Airaii  ̂ (Shri Anil K. Chanda):
(a) to (c). The Government of India 
are considering a proposal to intro­
duce a permit system for regulating 
travel between Indian territory and 
the French Indian Settlements. Thn 
object of this measure is to '̂hecK 
smuggling which i« taking place on a
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large-scale Oh the Indo-French 
border. There is no question of any 
bilateral agreement being concluded 
for this purpose.
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The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a)
Government understand that such a 
delegation has gone ‘.o China. They 
were not, however, officially consult­
ed or informed about it.

(b) No. .

D iplom atic  Im m u n ity

111. Shrl Eswara Reddy: Will the 
Prime Minister be pleased to state the 
designations of the 218 Americans in 
India who enjoy diplomatic immunity 
and the places where they are station­
ed in India?

The Prime Minister (Shri Jawaliar- 
lal Nehru); The American nationals 
who enjoy diploma vie immunity are, 
according to the present information, 
191 in number, excluding tiheir 
families in respect of whom exact 
information is not available. They 
are all stationed  ̂ in New Delhi and 
Xall Irî to lihe following ca»tegories:—

(i) The U.S. Ambassador and
other diplomatic officers of 
the UjS, Embassy at New 
Delhi ........................... 60

(ii) Non-diplomatic memberg of
the Staff of the U.S. Embassy 
at New Delhi......................91

(iii) Officers belonging to the U.S. 
Technical Co-operation Ad­
ministration, borne on the 
staff of Ĵhe U.S. Embassy at 
Netw Delhi ... ..........  4a

C o ir  M a t s  

\
112. Shri V. P. Nayar: Will the 

Minister of Commerce and Industry be
pleased to refer to the last but one 
paragraph on page 747 of the Journal 
of Industry and Trade (June 1953) and 
state:

(a) the basis on which the inferences 
contained in that para, have been 
made;

(b) whether the Government of India 
have ascertained the prices at which 
coir yarn is available for manufac­
turers in the* foreign countries for 
manufacturing mats and mattings from
(i) India and (ii) other countries;

(c) whether the Government of India 
have ascertained the manufacturing  ̂
cost of mats and mattings in other 
countries as compared with their cost
of manufacture in India;

(d) if so, how and to what extent 
they differ; and

(e) whether prices of coir yam and: 
manufacturing costs both are higher 
in foreign countries than in India?

The Minister of Commerce and In­dustry (Shri T. T. Krishnamachari):
(a) The inference is based on reports from Indian Government Trade Re­
presentatives abroad on the marketing, 
of coir mats and mattings.

(b) Yes.
(c) and (d). Actual cost of manu- . 

facturing mats and mattings in 
foreign countries is not available. It 
is, however, estimated that the 
cost of raw materials (coir ypm), 
which constitutes the major portion 
of the manufacturing cost, will be 
higher in foreign countries than in 
India.

(e) Yes.




